
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 645/2025 

 

IN THE MATTER OF:  

MAHANT GOVIND DAS SHASTRI 

…APPLICANT(s)   

VERSUS 

STATE OF U.P. & ORS. 

…RESPONDENT(s) 

INDEX 

S. NO. PARTICULARS PAGE NO. 

1.  REPLY BY DISTRICT MAGISTRATE, VARANASI, 

U.P. IN COMPLIANCE OF ORDER DATED 

04.02.2026 PASSED BY THE HON’BLE NATIONAL 

GREEN TRIBUNAL 

 

2.  A COPY OF THE REVENUE RECORD OF THE 

LAND IS ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-1. 

 

3.  A COPY OF THE MAP OF THE AFORESAID LAND 

IS ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-2 

 

4.  A COPY OF THE LETTER DATED 10.02.2026 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-3. 

 

5.  A COPY OF THE JOINT INSPECTION/REPORT 

DATED 30.03.2026 IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE–4 

 

6.  A LIST OF ENCROACHERS AND THEIR DETAILS 

IS BEING ANNEXED AND MARKED AS 

ANNEXURE- 5 

 

7.  A COPY OF THE ORDERS OF THE WRIT PETITION 

IS ANNEXED HEREWITH AND MARKED AS 

ANNEXURE- 6 

 

8.  A COPY OF THE PHOTOGRAPHS OF THE 

EXCAVATION AND DEMOLITION OF THE 

BOUNDARY WALL IS ANNEXED HEREWITH AND 

COLLECTIVELY MARKED AS ANNEXURE- 7 
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9.  A COPY OF THE PHOTOGRAPHS OF THE 

INSTALLED NOTICE BOARDS IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE–8 

 

10.  A COPY OF THE MINUTES OF MEETING DATED 

20.03.2026 IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE–9 

 

11.  A COPY OF THE JOINT SURVEY REPORT DATED 

03.04.2026 IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE -10 

 

12.  A COPY OF THE PHOTOGRAPHS OF THE JOINT 

COMMITTEE INSPECTION DATED 01.04.2026 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE -11 

 

13.  A COPY OF THE REPORT DATED 30.03.2026 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE – 12 

 

14.  A COPY OF THE LETTER DATED 30.03.2026 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-13 

 

 

 

THROUGH COUNSEL 

 

 

BHANWAR PAL SINGH JADON 

STANDING COUNSEL FOR THE STATE OF U.P. 

bhanwar09jadon@gmail.com | 6375115224 

DATE:  

PLACE: 

04.04.2026
NOIDA
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BACKGROUND OF THE MATTER 

3. That, in this present Original Application, the applicant has raised grievances 

regarding encroachment and raising of illegal constructions over historical 

Kabir Pond, Lahartara, declared by the Government of Uttar Pradesh to be 

protected pond as per Letter No. 115/2nd-25/2012 dated 21.07.2012. 

 

4. That, the Hon’ble Tribunal vide order dated 04.02.2026 issued the following 

directions:  

“…..11. In their responses, the respondents shall specifically mention action 

taken /action to be taken in compliance with directions given by Hon’ble 

Supreme Court in Hinch Lal Tiwari Vs. Kamla Devi (2001) 6 SCC 496 and 

Jagpal Singh Vs. State of Punjab (2011) 11 SCC 396 and directions given by 

this Tribunal in O.A. No. 325/2015 titled Lt. Col. Sarvadaman Singh Oberoi 

vs. Union of India and others vide order dated 18.11.2020.  

In their responses, the respondents shall also give all requisite particulars 

regarding encroachments made with list of encroachers with their names, 

parentage, addresses, details of area encroached upon with length, width 

and boundaries, proceedings taken for removal of encroachment, numbers 

of ejectment cases filed, present status and time likely to be taken for 

disposal of the cases. 
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12. In view of the facts and circumstances of the case and ‘Precautionary’ 

Principle embodied in Section 20 of National Green Tribunal Act, 2010 it is 

ordered that no further construction shall be raised on arazi number 255, area 

26 bigha 07 biswa and 17 dhur (i.e., 17.10 acres) situated in Mauza 

Lahartara, District, Varanasi, Uttar Pradesh by any person. 

13. The District Magistrate, Varanasi and Commissioner of Police, 

Varanasi are directed to take all requisite steps for ensuring that no further 

construction is raised on the above-mentioned land. 

14. List on 06.04.2026 for further orders/proceedings............"  

 

RESPONSE/COMPLIANCE ARE AS FOLLOWS: - 

KABIR TALAB 

5. That, it is submitted that the land in question pertains to Arazi No. 255, 

measuring 26 Bigha 07 Biswa and 17 Dhur (approximately 17.10 acres, i.e. 

6.920 hectares, i.e. 69,200 Square Meter), situated at Mauza Lahartara, 

District Varanasi, Uttar Pradesh. That, out of total pond land, 41,670 square 

meter is under encroachment. That the remaining area 27,530 Square Meter is 

free from encroachment and is recorded as a pond in the present record year 

(1429–1434), that the pond is replenished with water during the monsoon 

season.  

190



A copy of the revenue record of the land is annexed herewith and marked as 

ANNEXURE -1. 

A copy of the map of the aforesaid land is annexed herewith and marked as 

ANNEXURE -2. 

 

6. That, it is submitted that, in compliance with the directions of this Hon’ble 

Tribunal, directions were issued by the District Magistrate, Varanasi, vide 

letter dated 10.02.2026, to the Nagar Ayukt, Nagar Nigam, Varanasi, and the 

Tehsildar, Sadar, Varanasi, for inspection, demarcation and verification of the 

concerned pond. 

A copy of the letter dated 10.02.2026 is annexed herewith and marked as 

ANNEXURE- 3. 

 

7. That, it is humbly submitted that, on 27.02.2026, a joint inspection was 

undertaken under the supervision of the Tehsildar, Sadar, by a team 

comprising officials of the Revenue Department, the Municipal Corporation, 

enforcement staff, and police personnel at Mauza Lahartara, Pargana Dehat 

Amanat, Tehsil Sadar, District Varanasi, in respect of the aforesaid land. 

A copy of the joint inspection/report dated 30.03.2026 is annexed herewith 

and marked as ANNEXURE–4. 

 

OBSERVATION DURING THE INSPECTION  
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8. That, it is humbly submitted that, during the course of inspection, 40 

encroachments, additionally 5 flat surfaces (Samthal) were identified by the 

committee, and the number as well as details of such encroachments were duly 

ascertained, which are summarized as under: 

SERIAL NO (AS PER 

40 

ENCROACHMENT 

LIST & 5 FLAT 

LAND) 

STATUS 

Serial Nos 1 to 43. Eviction suits have been filed against. 

Serial Nos: - 

 1, 3, 4, 8, 12, 15, 18, 19, 

23, 24, 26, 28 to 42 

(Total 26) 

Writ petitions have been filed before the Hon’ble 

High Court in respect of these encroachments out of 

43 Encroachments. The High Court have passed 

interim orders directing status quo, thereby staying 

eviction. 

Serial Nos: - 

1 to 23, 26, 27, 30 to 37, 

39, 40 to 43 (Total 36) 

These Encroachments are presently subsisting out 

of 43 Encroachments. 

(i) That, at Serial No 1 there is approximately 

5,000 Square Meter of land which is flat 

and not in the shape of pond, and the 

remaining land is under encroachment. 

  

(ii) That, at Seria No 43, there is 

approximately 13,00 Square Meter of 

land which is flat and not in the shape of 

192



pond and the remaining land is under 

encroachment.   

Serial Nos: - 

24, 25, 28, 29, 38 (Total 

5)  

Not in the shape of pond/ Flat Land (Samthal). 

Serial Nos: -  

44 and 45 (Total 2) 

Demolished, hence its Encroachment free. 

 

 The details of such encroachers, including their names, parentage, 

addresses, and particulars of the encroached area, have been duly compiled 

and are maintained on record. Further, proceedings for the removal of the 

said encroachments have been initiated by the competent authority in 

accordance with law, and appropriate action is being undertaken in a time-

bound manner.  

A list of encroachers and their details is being annexed and marked as 

ANNEXURE- 5.  

A copy of the orders of the writ petition is annexed herewith and marked as 

ANNEXURE- 6. 

 

9. That, it is submitted that, during the inspection dated 27.02.2026, 

unauthorized constructions, including newly constructed cemented precast 

boundary walls and damaged brick boundary walls erected over a portion of 
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the said land, were identified and demolished by the authorities. Therefore 

1090 Square meter area is encroachment free.  

 

10. That, it is further submitted that the portion of the site where the natural flow 

of the pond had been obstructed was excavated with the help of machinery 

(JCB) to restore the natural flow of water. 

A copy of the photographs of the excavation and demolition of the boundary 

wall is annexed herewith and collectively marked as ANNEXURE- 7.  

 

 

11. That, it is submitted that, to prevent future encroachments and illegal 

construction activities, continuous monitoring is being carried out jointly 

by the Revenue Department, the Municipal Corporation, and the Police 

Department. It is further submitted that notice boards have been installed 

to deter encroachment. 

A copy of the photographs of the installed notice boards is annexed herewith 

and marked as ANNEXURE–8. 

 

12.  That, it is respectfully submitted that, in order to review the progress of the 

actions taken, a meeting was convened on 20.03.2026 under the chairmanship 

of the deponent, wherein necessary directions, including prevention of future 
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encroachments and control of sewage pollution affecting Kabir Talab, were 

issued to the concerned departments for strict compliance.  

A copy of the Minutes of Meeting dated 20.03.2026 is annexed herewith and 

marked as ANNEXURE–9. 

 

13. That, it is further submitted that, in pursuance of the directions issued in the 

meeting dated 20.03.2026 convened under the chairmanship of the District 

Magistrate, Varanasi, a joint survey was conducted on 01.04.2026 by the Uttar 

Pradesh Jal Nigam (Urban) and the Uttar Pradesh Pollution Control Board, 

wherein it was found that domestic sewage generated from approximately 36 

houses, as verified by the Revenue Department, situated within the pond area, 

is being directly discharged into the pond. It is further submitted that, apart 

from the aforesaid, no domestic sewage was found to be discharged into 

the pond through any drain. 

A copy of the joint survey report dated 03.04.2026 is annexed herewith and 

marked as ANNEXURE -10. 

A copy of the photographs of the joint committee inspection dated 01.04.2026 

is annexed herewith and marked as ANNEXURE -11. 

 

14. That, it is humbly submitted that, pursuant to the joint action undertaken 

(kindly refer to para 7) by the officials of Sadar Tehsil and the Municipal 

Corporation, Varanasi, the newly constructed cemented precast and brick 
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boundary walls standing over a part of the land, were demolished. It is further 

submitted that during the aforesaid process, approximately 50 cubic meters of 

construction and demolition waste was generated, which shall be duly 

collected and recycled/disposed of scientifically within a period of 15 days 

through the C&D Waste Processing Plant established at Ramna in Varanasi 

district, in accordance with the provisions of the Construction and Demolition 

Waste Management Rules, 2016, as recommended by the Joint committee.  

 

A copy of the report dated 03.03.2026 is annexed herewith and marked as 

ANNEXURE – 12. 

 

15. That, it is most respectfully submitted that, vide letter dated 30.03.2026, 

directions were issued by the deponent to Municipal Commissioner, for 

undertaking necessary steps towards the restoration/rejuvenation of the 

historic Kabir Talab in accordance with the applicable statutory provisions, 

environmental norms, and the directions issued in Hinch Lal Tiwari Vs. 

Kamla Devi (2001) 6 SCC 496 and Jagpal Singh Vs. State of Punjab (2011)  

11 SCC 396 and directions given by this Tribunal in O.4. No. 325/2015 titled 

lt. Col. Sarvadaman Singh Oberot vs. Union of India and others, and for 

submission of an action taken report in this regard at the earliest. 

A copy of the letter dated 30.03.2026 is annexed herewith and marked as 

ANNEXURE-13. 
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g)
Neutral Citation No. - 20 10:AH(.-": 134705

Court No. - 6

Case :- WRIT - C No. - 60997 of 2010

Petitioner :- Aacharya Shri Hajoor Ardhnam Saheb

Respondent :- State Of U.P. Thru' Secretary (Revenue) u.p. &
Another

Petitioner Counsel :- Raj Karan yadav
Respondent Counsel :- C.S.C.

Hon’ble Krishna Murari, J.

Heard learned counsel for the petitioner.

In view of the peculiar facts and circumstances and with the consent

of the learned counsel for the parties, the writ petition is being

dlsposed of at this stage without calling for a counter affidavit.

BY means of this petition, the petitioner has challenged the order

dated 4.4.2008 passed by the Assistant Collector, lst Class1 Tehsil

Sadar, district Varanasi in proceedings under Section 33/39 of the

U.P. Land Revenue Act directing to expunge the name of the

petitioners from over the land in dispute.

It has been vehemently contended by learned counsel for the

petitioner that the order was passed ex-parte without any notice and

opportunity of hearing.

When the matter was taken up as fresh on 6.10.2010 learned

standing counsel was directed to obtain instruction in the matter. On

the basis of instruction received, learned standing counsel has made

a statement before the Court that identical orders in respect of

various other persons were passed by the Assistant Collector and the

said persons have already filed recall application which is pending

consideration. It is not being disputed by learned standing counsel

that the order impugned in this petition was ex-parte without any

notice and opportunity of hearing to the petitioner.

Since the order is an ex-parte order, interest of justice would stand

served by affording the petitioner an opportunity post decisional
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High Court of Judicature at Allahabad @
DISPOSED

Case Status - WRIT - C ( WRIC )-[60997/20'10]

[ Diary/Token No.: ]

Generated on : 06-02-2026 at 12:27:47 pm
Filing No,

CNR

WRIC/60997/2010

UPHC01134946201 O

Filing Date : 04-10-2010

Wa legistration : 04-10-2010

Case Status

First Hearing Date
Date of Decision

Case Status

Nature of Disposal
Coram

Bench Type
State

District

21 st October 2010

21 st October 2010

Case Disposed

Disposed off/Decided on Merits

HON’BLE KRISHNA MURARI

Single Bench

Ul-rARPRADESH

VARANASI

Petitioner/Respondent and their Advocate(s)
Petitioner

1. AACHARYA SHRI HAJOOR ARDHNAM SAHEB

Advocate - RAJ KARAN YADAV

Respondent
1. STATE OF U.P. THRU SECRETARY REVENUE U.P. and ANOTHER
Advocate - C.S,C

Category Details
Category

W tegory
THE U.P. LAND REVENUE ACT 1901 (110300)

Wllaneous (110390)

Disclaimer: Status report is based on data available on CCMS servers.

Printed on 06-02-2026 at 12:26:57 pm
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• + n+ + 2 ( 8)

THE HIGH COURT OF JUDICATURE AT ALLAHABAD

CIVIL MISC. WRIT Petition No. 50817 of 2019

{Under Article 226 Of The Constitution Of India. }

• ; :• ; b , p; L .

•• •

U + +

nHS

a• • : :aq : • r g B = n • nH r nH

• t : : + •

DISTRICT: VARANASI

1.

2.

3.

4.

5.

6.

7.

DlgvUaY Nath Tiwari, S/o Sri Surya Bali Tiwari, Grarn Naria, Pargana-
Sikandarpur Gauri, Tehsil-Rasra, District-Ballia.

Usha Kiran Ojha, W/o Ramachapit Ojha, Gram-Sadakpur9 Narainpur9
Tehsil & District-Ballia.

Hemiata Tiwari, W/o Santosh Nath Tiwari9 R/o Gram Narla
(Haldirampur), Pargana-Sikandarpur Gauri, Tehsil-Rasra, District-Ballia.

Prem Lata' Mishra, D/o Kripa Shankar Pandey9 Mo Gram Purmati9
Pargana & Tehsil Ghosi, District-Azamgarh.

Kaushal Kishore Singh, S/o Late Rajnath Singh9 R/o- Gram Nawapura9
District-Ghazipur.

Brijendra Narain Ojha, S/o Ramanuj Ojha, R/o Gram Kapuri Narainpur,
Pargana-Rasra, District-Ballia.

Durgawati Rai, W/o Narendra Rai, R/o Gram (Jang Kishore9 Pargana
Sikandarpur (Puwi), Tehsi}-Bassdeeh, District-Ballia.

......Applicants/Petitioners.

VERSUS

1.

2.

3.

4.

5.

State of U.P. through Secretary, Revenue, U.P. Lucknow

Commissioner, Varanasi Division, Varanasi

District Magistrate / Collector, Varanasi

Assistant Collector First Class, Sadar Varanasi

Gram Sabha, Village-Lahartara, Pargana-Dehat Amanat> District
Varanasi, through its Pradhan

. . . ... Respondents

P = + +

To the Hon’ble Chief Justice and his other companion Judges of the aforesaid
Court.

The humble writ petition on behalf of the above named petitioners most
respectfully showeth as under:
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Court No. - 6

Case :- WRIT - C No. - 50817 of 2009

Petitioner :- Digvijay Nath Tiwari And Others
Respondent :- State Of U.P. And Others

Petitioner Counsel :- Ashish Kumar Singh9 Ajay Kumar Singh
Respondent Counsel :- C.S.(-.

Hon'ble Vikram Nath, J.

Connect with Writ Petition No.44543 of 2009.

Heard the learned counsel for the petitioners.

The learned standing counsel representing respondent nos.1 to 4 and Sri Anuj
Kumar, Advocate representing respondent no.5 may file counter affidavit within a
month. Petitioners will have three weeks thereafter to file rejoinder affidavit. List
thereafter .

Till further orders of this Court the petitioners shall not be dispossessed from the land
in dispute nor their constructions shall be demolished.

Order Date :- 18.9.2009
SS

i

33326



High Court of Judicature at Allahabad {'jb)

PENDING

Case Status - WRIT - C ( WRIC )-[50817/2009]
[ Diary/Token No.: ]

Generated on : 06-02-2026 at 12:32:05 om

Filing No.

CNR

WRIC/50817/2009

L
Filing Date : 16-09-2009

Date of Registration : 16-09-2009

Case Status

First Hearing Date

Next Hearing Date

Coram

Bench Type

Causelist Type
State

District

18th September 2009

Single Bench

Daily Cause List
Ul-rARPRADESH

VARANASI

Petitioner/Respondent and their Advocate(s)

Petitioner
1. DIGVIJAY NATH TIWARI AND OTHERS

Advocate - ASHISH KUMAR SINGH,AJAY KUMAR SINGH

Respondent
I. STATE OF U.P. AND OTHERS

Advocate - C.S.C

Category Details

Category

Sub Category

THE U.P. LAND REVENUE ACT 1901 (110300)

Miscellaneous (110390)

Disclaimer: Status report is based on data available on CCMS servers

Printed on 06-02-2026 at 12:30:24 pm
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Court No. - 6

Case :- WRIT - C No. - 50817 of 2009

Petitioner :- Digvijay Nath Tiwari And Others
Respondent :- State Of U.P. And Others

Petitioner Counsel :- Ashish Kumar SinghJ Ajay Kumar Singh
Respondent Counsel :- (-.S.C.

Hon'ble Vikram Nath, J.

Connect with Writ Petition No.44543 of 2009.

Heard the learned counsel for the petitioners.

The learned standing counsel representing respondent nos.1 to 4 and Sri Anuj
Kumar, Advocate representing respondent no.5 may file counter affidavit within a
month. Petitioners will have three weeks thereafter to file rejoinder affidavit. List
thereafter .

Till further orders of this Court the petitioners shall not be dispossessed from the land
in dispute nor their constructions shall be demolished.

Order Date :- 18.9.2009
SS

35328



'}'7 CO)

b • + r +
S H H e + +n

;e Ba \ •

V Be+

iT+ . ;}%
4 : P n

• r

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
•O

CIVIL MISC. WRIT PETITION NO. 4559 OF 2009
an

(Under Article 226 of the Constitution of India)
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DISTRICT: VARANASI

1.

2.

3.

4.

5.

6.

7.

Smt. Sadhna Mishra, W/o Satya Prakash Mishra

Smt. Neelam Mishra, W/o Om Prakash Mishra

Laxmi Kant Pandey

Radha Kant Pandey

Shiv Kant Pandey

Nisha Kant Pandey

Vinay Kant Pandey

Petitioner Nos. 3 to 7 are S/o Late Shree Kant Pandey

Shreela Prashad Singh S/o Shrada Prashad Singh

Smt. Neelam Singh W/o Ravi Sanker Singh

Smt. Sheela Singh W/o Awind Kumar Singh

Smt. Isha Singh W/o Uday Narain Bhargawa

Smt. Lilawati Devi W/o Mahendra Narain Singh

Smt. Mithilesh Devi W/o Vijay Shanker Singh

Akhilesh Kumar Rai S/o Vishnu Dan Rai

Ishwar Chandra Tiwari S/o Late Ram Narain Tiwari

Smt. Sadhna Tiwari W/o Ishwar C:hand Tiwari

Smt. Munni Sharma W/o Ashok Sharma

Smt. Madhuri Devi W/o Akhilesh Narain Singh

Smt. Sampurna Devi W/o Kapileshwar Singh

Smt. Shanti Devi W/o BaI Krishna Narain Singh

Smt. Annapurna Tripathi W/o Shailesh Tripathi

Invisible

Invisible

Invisible .

Invisible

Invisible

Invisible

Invisible

Invisible

P PP F •+ •P

8.

9.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23 .

24.

25.

26.

27.

28.

29
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30. Smt. Maina Devi, w/o Shankar Pandey. B +

31. Smt. Sudama Devi w/o Pabbari

32. Arjun Ram, S/o Sulawan.
33. Smt. Piyari Devi, w/o Babu...

34. Shiv Poojan
35. Shiv Kumar. sons Shobnath

36. Saraswati Devi, W/o Shobnath

37. Smt. Basmati Devi, w/o Arjun.
38. Smt. Kamla Devi, w/o Hari Ram

39. Anand Prakash Singh.)
40. Prem Prakash Singh. sons Late Preetam Singh

41. Smt. Dhaneshara Devi W/o Kumar Singh
42. Parmendar)

43. Arvind)

•; • P I +: n

P : P
W

44. Praveen ) sons Kumar Singh

45. Deep Chand S/o Algoo Prasad
46. Phulawati Devi, W/o Algoo Prasad.

All R/o village Lahartara, Pargana Dehat Amanat District Varanasi.

......Applicants/Petitioners.
0-

VERSUS
F + + :H

1.

2.

3.

4

5.

State of U.P. through Secretary, Revenue, U.P. Lucknow
Commissioner, Varanasi Division, Varanasi

District Magistrate / Collector, Varanasi
Assistant Collector First Class, S4dar Varanasi

Gram Sabha, Village-Lahartara, Pargana-Dehat

Varanasi, through its Pradhan

Amanat, District

. . . ... Respondents

To the Hon’ble Chief Justice and his other companion Judges of the aforesaid
Court.

The humble writ petition on behalf of the above nam-ed petitioners most
respectfully showeth as under:

+ + • P r -+ n

anh

••
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High Court of Judicature at Allahabad (@

PENDiNG

Case Status - WRIT - C ( WRIC )-[44543/2009]
[ Diary/Token No.: ]

Generated on : 06-02-2026 at 12:36:57 Dm

Filing No.
CNR

WRIC/44543/2009

UPHCOI 0329432009
Filing Date : 22-08-2009

Date of Registration : 22-08-2009

Case Status

First Hearing Date

Next Hearing Date
Coram

Bench Type

Causelist Type
State

District

C)4th January 2010

(Connected with WRIC/55686/2009)

Single Bench

Daily Cause List

Ul-rARPRADESH

VARANASI

Petitioner/Respondent and their Advocate(s)
Petitioner

1. SMT. SADHNA MISHRA AND OTHERS

Advocate - ASHISH KUMAR SINGH.AJAY KUMAR SINGH

Respondent
1. STATE OF U.P. AND OTHERS

Advocate . ANUJ KUMAR,C.S.C

Category Details

Category
Sub Category

THE U.P.Z.A. & L.R. ACT 1950 (110100)

Miscellaneous (110190)

Disclaimer: Status report is based on data available on CCMS servers

Printed on 06-02-2026 at 12:36:30 pm

38331



a)

eourt No. - 6

Case :- WRIT - C No. - 55686 of 2009

Petitioner :- Smt. Vibha Devi
Respondent :- State Of U.P. And Others

Petitioner Counsel :- Sri Sankatha Rai9Dr. Vinod Kumar Rai9Vijay Kumar
al

Respondent Counsel :- C.S.C.,Mahesh Narain Singh

Hon’ble Satyendra Singh Chauhan,J.

Heard learned counsel for dle petitioner.

Notice on behalf of opposite parties no.1 to 4 has been accepted by the
learned Standing Counsel, while notice on behalf of opposite party no.5 has
been accepted by Sri Mahesh Narain Singh, who pray for and are granted
three weeks' time to file counter affidavit. One week thereafter is allowed to
the counsel for the petitioner for filing rejoinder affidavit.

List thereafter.

Learned Standing Counsel on the basis of instructions states that the land in
question was recorded as talab in 1291 fasli, but in 1356 and 1359 faslies the
land in question was recorded as agricultural land.

It is submitted on behalf of the petitioner that petitioner is bona fide purchaser
from the recorded tenure holders for valuable consideration. It is further
subrIdtted that on the date of vesting the land was not in the shape of talab
and, therefore, considering the spot position the land was entered as

agricultural land. It is also submitted that much belated action has been
initiated and at the behest of the said order petitioner's house would be
demolished, which is existing on the land in question for a long time.

In view of the above, till the next date of listing, status-quo with regard to

possession shall be maintained by the parties.

Order Date :- 9.11.2009
Rao
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High Court of Judicature at Allahabad a
PENDiNG

Case Status - WRIT - C ( WRIC )-[55686/2009]
[ Diary/Token No.: ]

Generated on : 06-02-2026 at 12:18:44 pm
Filing No
CNR

WRIC/5 on

UPHCOI 1696982009

Filing Date : 23-10-2009

Date of Registratiori

Case Status

First Hearing Date

Next Hearing Date

Stage of Case

Coram

Bench Type

Causelist Type

State

District

C)4th January 2010

For Admission

Single Bench

Daily Cause List
Ul-rARPRADESH

VARANASI

Petitioner/Respondent and their Advocate(s)
Petitioner

1. SMT. VIBHA DEVI

Advocatl DR. VINOD KUMAR RAI,VIJAY KUMAR RAI,SRI SANKATHA RAI

Respondent
1. STATE OF U.P. AND OTHERS

Advocate - MAHESH NARAIN SINGH,C.S.C

Category Details
Category

Sub Category
THE U.P. LAND REVENUE ACT 1 901 (110300)

Miscellaneous (110390)

Linked Cases (Case Number)
V

Disclaimer: Status report is based on data available on CCMS servers,

Printed on 06-02-2026 at 12:17:49 pm
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